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adequate
production, farmers satisfying certain
criteria  are extended flexible line of
<zedit te the foree of cush credit facility
meet their Composits credit
requirements. The facility is available w
farmers having irrigation facility and also
to those who do not hove such facility but
who ia addition to cultivetion of crops
undertake alliod activities like dairy,
poultry, ¢ic. andbr other noa-farm
activities and who have satisfactory trsch
record in the comduct of their bank”
torrowed accounts. RBY hea: siso saked
commercial beaks to finanse bhigh-tech
sctivities ke acquaculture, forieuiture,
tissue-culture bio-technology ote.

Credit flow to Bls by Banks

5297. SHRI W PACROURI

Wil the Minister of FINANCE
pleased to state:

(2) whether Gowernman: Bave solected
one hundred dedicated branches of
nationalised banks for botter credit flow
te the small scale Industries in the
country;

(b) if so, the details thereof;

(¢) how many sach banks branches are
in the State of Madhya Pradesh; and
(d) what procedure is Bkely to be
followed by these bank branches in
pmwdhgm&tﬂewmmnindmnm"

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEXARA MURTHY): (s}

1 MAY 1995

t {Qeessiiens 1<

2ad (b) In his Budget Speech for 1995-56,
Finance Minister had, inter alie,
mentioned that the public sector banks
would ensure thet 10D specialised small
scale  induaiiize  (S81) branches  ore
operaticnsl bafore the end of 199596 in
85 identificd districts, cach with more
than 2000 regiotercd S81 uaits. RBI has
asked banks to give their proposals in this
regard.

{(c) RBI] has reported that as at the end
of October, 1994, there were 25
specialised SSI branches of the public
scctor banks in the State of Madhys
Pradesh.

{d) Speciatised SS! branches would be
manned by staff experienced ts desl with
SS1 loan applications and there will be

predominance of S$81 busiwon o theso
branches.
Bridge Loan by TDB! o Compeanles

5298. SHRI YERRA NARAYANA-
SAMY: Will the Minister of FINANCE
be plcased to state:

(a) whether TDBI had been at 2 Joss in
choice of companies in sanctioning bridge
ioans against public issue;

() if s0, what steps are proposed to
review linkage of IDBI with variows firms
who got bridge loems;

(c) whether such bridgs loens were un-
cthical to investors; and

(d) if so, the action proposed?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKARA MURTHY): (a)
Industrial Development Bank of India
fIDBI) has reported that it had not beea
4% in choice of compeanies in sanctioning
bridge loans against public issues.

(b) Does not arise in view of (a)
above.

{c) IDBI has reported that bridge loans
sanctioned by it against public issues were
pot unethical to the imvestors as these

loans were given 8 a  stopgap
arrangement for the purpose of timely
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implementativn of givjects  pending
mipa ef am twonny from public fsswe.

{d) Does st gvise.

Bridge Loans fo Dreocanles agalzet Pablic
Yomazs

| $209, ENWI YORRA NARAYAN..
SWAMY: W Ge Miodster of
FINANCE b gdousnd to etate:

{2) whea were i3 reasons advanced by
RBI o7 bocalsp boldgs oom
companics agninst Pabiic losues;

(b} whother §t 1 & fasr hat vech
beneficliry companies were svisusing this
fecility; exd

) H o, ibe dotclh of uneromremty |
on this issue? t

“arw

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI BM.Y.
CHANDRASHEKARA MURTHY): (4}
The Reserve Bank of India (RBI) o
reported that the sapction of bridge loan:
by banks and financial institutions (Fls)
w:ainst public issues has been banned dus
tc absence of a risk free srrangemany fov
such advemce which ere mestly & -
form of unsecured credit. Furher, bngl:
and Fls were unsble to emsure erdouss
fonds lent by them by way of beidzs
losns  agminst public  isuwer/market
borrowings. Banks were also found to
have not sssessed properiy the element of
risk involved in sanction of bridges loans.
There were also cases where socovery of
bridge loans was not effected within the
due date.

e

2E

{b} and (c) RBI has reporied
sarapic scrutiny of bridge loams of
crore and above sanctioned by
during the period 01121993 w
31.03.19%4 did not reveal any specific
misuse of bridge loans by borrowers. Bug
it was, inter-alia, found thst banks whre

:

[RAJYA SABHA]

no t ensuring end-use of funds lent.

to Questions 156
=ty Sor Forelgn Besks
LK. SHRI YERRA MARAYANA-

SUANMY B the  Misister of
FInleHCE o pleased to state:

{2} whether foreign banks opersting in
@ country wifl be omtmpted from
enforced Esek Hatidays;

(b'% if m, the detalls of such crnemption;

awdu:.a ﬁhe nnmm of Bark Holidays,
e

o se, the details thersef?

THE MINISTER OF STATEB IN THR
MINISTRY OF FINANCE (SHRI M.V.
T4 ANDRASHEEARA MURTHY): (=)
and (b) Reserve Beak of India has
reported that holidays declared upder the
Hepotistle Instrommemts Act  omc
appitcsbls to ol banks operating in the
L i 4

{=} No, &b

{3} Deoss pot arise,
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